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■P CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

NEW DELHI

0,. A. NO. 1193/1997

W e cJ n e s d a y, t h i s t h e 21st M a y, 19 9 7

HON'BLE SHRI JUSTICE K. M. AGARWAL, CHAIRMAN
I

HON'BLE SHRI S. P. BISWAS, MEMBER (A)

V1 r e n d r a P a 1 S i n g h,
Typigs, Optg. Branch,

'  Northenn Railway Headquarters,
I  Barods House,

New Delhi- ' Applicant

1  'yT

(• By 8 h r i As h i s h Ka 1 i a , Advoca te )

~Versas-

Union of India through
G^eneral Manager,
N o r t h e r n R a i 1 w a y ,
B a r o d a I-) o u s e , -
New Delhi. ... Respondent

O R D E R (ORAL)

Shri Justice K. M- Agarwa1,

Heard the learned counsel for the applicant on

admission.

A c c o r ding t o t I'Ve 1 e a r n e d counsel, t hi e a p p 1 i c ant

was given adhoc promotion because there was no post
J

available tor him on which he cou 1-d be taken on

regular basis. Subsequently -he was regularised with

p.; I f to to L from the i r i i L i a 1 d a t e of a p p o i n t m e n t o n a d hi o c

basis. By the impugned show cause notice, he was

called upon to show cause why that retrospectivo date

may not be advanced to the date of vacancy in thic;

quota. The learned counsel states that reply to the

notice has been filed but the appointing authority has

'' I t a k e i'"i a n y d e c i s i o n o n t h e s a iti c .
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I n t h e c i r c u-m s t a n c e s a f o r e s 3. i d ai. n d i n v i e w o f

the fagt that the decision of the employer is awaited,,

I,■■■.IS are of the view that this application is premature

and a c c o r d i n g 1 y i t i s h e r e b y s u m m r i 1 y d i s m i s s e d w i t li

1 i b e r t y t o t h e a p p 1 i c a n t t o f i 1 e f r e s h a p p 1 i c a t i o n i f

the'employer takes any decision adverse to the

interest of the applicant..

( K- M- Agarwal )
Chai rman

( S. P. Biswas )
Member (A)


